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^h.o.KBlsaria,counsel
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local pspersay be allowdto see the Ju'J. ,1^,,,.?
(2) To be re fe rre ^ to t ho hxo the Reporter or not?

JUJGEMENT

(delivered by Sh. N.'/.Krishn
an

In this application, the ^plic nt has prayed
for quashing the punishment order dated 8-4-91. vAich is
at anne«,re A-i. imposing on him. the punishment of _
reduction to alover post in disciplinary proceedings
rnitiated under the CCSicCA) dules. 1965. Notice «as
issued to the respondents, .^n obiection

on maintdinabil itvas been raised contending that the applicant has not
exhausted his statutory remedy of appeal avaUable to him.
2. Learned counsel for the aDol-:r -n+ • u. ^

applicant pointed out,, oa.av, jjuxnrea oi

! - had,in fact been filed on i9u^9i which Isa^^page 16 of the p^er boo.Uso showsn as a„,«,.re ..i)
to the Head of Department, N.I.Gentre. Learred

Counsel for the n-'5nnnrterx+ L
pendents submits th th^a ithe appeal should



'
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.2.

h.w been addressed tn this cese to the President of
India, ,*0 is the Cospetent .authority, in appropriate
appeal has not been filed.

dircumstances, »e are of the view,
that this application is not maintainable as it is'
P mature. The application has not exhausted the
statutory remedy of appeal. ^cordi,,ly,this Oo is
dismissed. In the interest of Justice aiso permtt '
the ^piicant to fiie an appeal before the Competent
'̂ thority within one month of the receipt of this

shaii be disposed of by the '
' Without raising

any objection regarding limitation.

(B .3 Jicd'4')

S tC

/sI• 'Y•Kit XSH iMViiNj)
/iCc


